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APPEAL NO. 17 OF 2O2O

APPELLANT

RESPONDENTS

G I
T PRABHUDESAI

V/S

GSPCB & ANR.

REPLY N BEHALF OF ESPONDENT NO.2. MORMUG O PORT

TRUST

The Respondent No. 2 herein most respectfully states and

submits as follows :

1 At the outset, it is respectfully submitted that the

Judgment dated 15/70/20L9 passed by the Tribunal in

Appeal No. 5/2018/AIR is a well reasoned judgment after

consideration of all relevant aspects and material on

record and does not suffer from any legal infirmity. As

such, this Tribunal should be pleased not to interfere with

the said Judgment in appeal under Section 16 ofthe NGT

Act, 2010. The Appeal deserved to be dismissed in limine.

The Tribunal , in its Judgment dated 15/70/2019, after

analyzing the material on record as also the statutory

provisions, has rightly and correctly arrived at the
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following findings and/or conclusions while dismissing

the appeal filed by the Appellant herein :

"Para 12: There is no challenge to the original renewal of

Consent to Operate dated 5.4.2018 which is valid upto

11.11.2019. The Appellant has selectively challenged only

the amendment dated 18.7.2018 that too at this belated

stage"

"Para 13 : Admittedly, the Berth no. 9 at Mormugao Port

was constructed between the years 1976 to l-978 and as

such the EIA Notification, 2006 has no application to the

said Berth No. 9"

"Para 14 : The impugned amendment dated 18.7.2018

does not refer to handling of any coal/coke at the Berth

No. 9 and as such, various averments, submissions and

documentation made and relied on by the Appellant in the

present appeal as regards coal or coke handling, are

irrelevant and not at all applicable"

"Para 15 : The Appellant has not made out any grounds

as to why the Amendment dated 1,8.7.2018 is contrary to

the Air Act, L981 and/or whether the said Amendment

dated 18.7.2018 violates any provisions of the said Air

Act, 198L. The Appellant has not placed anything on

tt
1.2016

{
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record to show any pollution at the said Berth No. 9 of the

Mormugao Port beyond the permissible limits. The record

reveals that the Respondent No. 1 which is a Statutory

Body under the Air Act, 1981, after taking into

consideration the relevant facts, has issued the impugned

"Para 16 : The allegation of alleged pollution due to

activities at Berth No. 9 is without any basis as it is not

supported by any reliable scientific data. The Appellant

has not produced any technical report to demonstrate

that there is pollution caused on account of the activities

at the Berth No. 9 and the ambient air readings are all not
*

within the permissible limits"

"Para 16 : It bears mentioning that the Board has not

granted Consent to Operate for handling coal at the said

Berth No. 9"

3 It is respectfully submitted that all these findings and/or

conclusions of the Tribunal cannot be faulted with and do

not suffer from any legal infirmity, for interference in

appeal under Section L 6 of the N GT Act, 2 0 10.

,iv

xry

Amendment dated 18.7.2018"
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4 This Respondent shall rely on all the pleadings and

documents on record of the file of the Tribunal in the said

5

the Amendment dated 18/07 120L8 amending the

renewal of Consent to Operate dated 05/04/2018, which

was valid upto 11./11/2019. True copies of the

Amendment dated 18/07/2018 and Consent dated

05/04/2018 are hereto annexed and marked "EXHIBIT

6 It is most pertinent to note that the Goa State Pollution

Control Board has granted a Renewal to Consent dated

30/01/2020 for the said Berth No. 9 at Mormugao Port,
*

Dated :
7L

which is valid till 1111,1,/2024, a true copy whereof is

hereto annexed and marked "EXHIBIT R2"'

This Respondent respectfully submits that the Impugned

Judgment of the Tribunal dated 15110 /201,9 does not call

for any interference and, as such, this Hon'ble Tribunal

should be pleased to dismiss the present Appeal with

exemplary costs.

7

1

MR. RA]AN I. NAIK

o1 zs zl

(duly constituted attorney ofRespondent No' 2)

Appeal No. 5/2018/AIR.

The challenge in the said Appeal No. 5/2018/AIR was to

R1COLLY".

. :.,./

Place : GOA.
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VERIFICATION

I, Mr. Rajan I. Naik, major in age, residing at Bambolim, Goa

Law officer Gr. I and duly constituted attorney of the Respondent No. 2

abovenamed say that the statements of facts made in the Reply are on the

basis of information derived from records to which I have access and

submissions made therein are on the basis of legal advice which I believe

to be true.

ffit'o-a^-'ama'.Goa
poared' ar\ Prlt-4 v) t') o,\

[MR. RAIAN ]. NArKJ

before rne
by

which I attest

Slstr ot G..q

- tQai te

lov, N- Naik
t

0etr
Rcg. o

\

NOTARIAL NOTARIAL NOTARIAL

36, Orctrru, Ptoo
Vgloodn.Guma
filob,;
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EXIEbIT AL @LLY

Phone Nor : 9t{32-2lt3g562, z,firEi20
243E563, 21138550

Tel / F.x No. : Og32-243g5rt

G9A STATE POLLUTTON CONTROL BOARD' rfu 1;q]rgr"rfr{iTurrigra
(An lSo goot-2008 certifled Board)

Em.ll Id'' :

r.mb.r S.crttrry, GSPCB' mt'e'pc!'go'Oolc'ln
Il"ii""ln"n, gngint", GsPcB' "{'Pob'cotenk'tn
Ic-frntrr, OSPCg' rcl"dltl{rPcb'eotonE'ln
ill-'i-* iia,r..'' nsPcB ' "''!tpcb'so'Onlc 

la

*." 4.. Orc." U"PGB - do{sPcb'got@rL'ln=A=:il-rr,\t7Z

Sub: Partial modification in the Consent to Operate under section 25/26 of the 
. 
water

(Prcvention and Control of Pollurion) eci. 9tq and under section 2l of the Air
(Prtvention and Control of Potlutionl Act, l98l and Authorization under Rule 5 of the

Hazardous onder issued to M/s. Mormugao Port Trust (Berlh No'g)

Ref:-l) Renewal of Consent to Operate under the Water Act & Air Act and Authorization under

The Hazardous Waste order beari ng no.5D556104'PCBl401 3 dated 05/0412018'

No.5/2556/6-PCB/ fe .kl 6Too oat"-lfirctnott
AMMENDEMENT

In partial modification in Consent to operate under section 25126 of the water
(Prevention and Control of Poltution) Acr, 1974 and under section 2l of the Air
(Prevention and Control of Pollution) Act, l98l and Authorization under Rule 5 of the

Hazardous order issued to lr,{/s. M/s. Mormugro Port Trust( Berth No.9) the serial

no.2 ofthe said order referred at (l) above may be read as follows:-

2. This Consent to te and Authorization is valid for the manulacture of :

All other conditions mentioned in the Renewal of Consent to Operate under the Water

Acf and Air Act and Authqrization under the Hazardous Waste cited at serial no. ( I ) abo'e.
remain unchanged.

Hazardous waste generated during the process, ifany. shall be strictly disposed as pcr t5v

Hr-rd;;;; Other Waites (Management and Transboundry Movement) Rules. 201 6.

DescriptionSr.No.
Dry Bulk cargo such as ores

types,including iron ore .lime stone gypsum

.Lauxite ,manganese .fertilizer and fertilizer raw

and minerals ofall

material ,river sand ,wood chi etc

I lr .00 MMT

0.5 MMTBreak Bulk Cargo such as granite ,all types of
finished steel products,containers,bentonile

cement and fertilizers

2

11.50 MMTTotal

O.rr,po fo*"rr, lslFloo|. EDC Patto Plara, Panaji, Goa /tO3 001

-

I

Quality

v/
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.,
To,

Ht[]H]:fr;?H:::,]:::;;,1*",
(Levinson J. Martins)

Member Secretary
Goa State Potlution Control Board

Typed by Checked by
-s

V--
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Phona No. ' 9tai32t'!8567' 2'3852E

2rBS563' 2€8550

T.l rF.r No.: 0S32{'338528

J.

coAsrAffiP#ffi*ffiHrBOARD
(An ISO 9O0I'2OOB Certified ) 

e-"rr 1d..,
Lmb.r S.crt ry, 6SFCA ' ma{aPcb gp'Gnlc l't
Ehyhoon d Etllln .., oSPCB '..{.pcb'ao.Onlc'ln
Schntlt! GSpCE..cLtld.tt Pcb.go.Ohk.ln
A..4. Env Engl'..t oSpCB '...'g.PGb go'OrlcJn

A..L l.r Of,lc.r, GSttCA '.do{.Pcb.go.@rlc.ln

l,ro. 525564H-rc8/ C f - Q o I ) Date: 3f,tt] l(rlrr

n"r"f,"l o.f co!r.".a to,oo=elrt! loqc:" *fffor ?5/25 oJ tbe w"teJ {frq"enaioo & corl"rt ut. t,ultutirn)lcr t97l & urdcr Soctloa ?.1 of tte Air O.revgqdoa + Conlrol of pollutioat nctjFl-.--
[To bc rcferrcd ra Water Act, AIf Act ,arpccdve[1 

=-

RENEWAL OF CONSENT TO OPERATE is hereby granted ro:

.(D
t,,/c. MORMUGAO PORT TRUST

a.a1t ncr{ e6r BERTII NO.9

I: i:t" t_"tg 
@cprcsentcd by IVI* Lheyrmm, t lvlsriew)

ir: f,+ti.t ,i Effiral @erye Scete haustry)
O(,tca.i D. C .{ i..{r-., @cd Crtcgory)

dr ht'.-'l]r. F,tD il ?lqlE *"#"I;ilt"?srhcetn!'3l,

Eoedlod Sade, yrrco da Gema,
Mormugro - Goa

Lacard h thc arca delarcd urdcr ttc provisions of thc water AcL Air Acr, subjecr ro rhr, pnrvisr,.,rrs (,r rr,( .\. rand tftc Rurcs and rhc frers rhat mry 6. madc turther and zubject to the f"il"*iil;;;;;;,t-"on,.ri,i,r,r,
t.

?
This Reacwal ofConscnt O opcratc is issucd in ofthc earlier Consent Orders issued vide

#\72

(i)

supcrsession
Ordcr No.5/25 s6n4-rcB,/CI- l8l7 dt:25/07f2016 is valid up to llfitnuq-
This Rercwal ofConsent to is valid for the manu&dure of:

Thc daily quantity ofdomcstic eflluent &om thc factory shall not excced 0.5 KLD

S".-?

\,"5 9(?
'rr{y

Sr. No
I Iroa Orc I1.50 MT/annum2. cctioned Iroa oreF-a

t
(As rpproved by Srrte

O.mpo Tom?r, tit Floor, EDC Prtto Pl.a, Prn.ll, Go! lot 00,

I

d,,Y
r e )" )t 

P"ge I of{

v-
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The domestic wastewater shall tcat€d in a properly designed septic tank and discharg.'d t'tt lrtnd lot
pcraolation through soak pit ofadequatc size within tho factory premises,

(iii) The unlt should cEpty leptlc trrkand eork plt pcrlodtcelly througb nighr soil lunL(rs lirr relc
dEPoral lnd rubmll the copies of thc r€celpts to the Board on regular basis.

(iv) A good house-kceping shall be maintained within the factory premises. All pipu". \'rl,r\ .i':lr lt.,'l
shall be maintained in.lcak-proof condition. Floor washings shall be mainuirled lu llrc (llluerrl

colhction systcm only and shsll not be allowcd to find way in open areas'

(v) Non-Hurrdou Solid Wrste:
All thc Solid wsstcs arishg in the premises strall be pmperly classified
satisfacti on ofthe Board by:

arrd disposed off to the

50

0i

Th€ totsl shall be and trcated as follows:

To be com
OR Tg be
to Village
Pancha 'ul

To be dispoxd to 
,

authorized recycler I

registered rr ith l

GSPCB OR lpcal
authori

4. CONDITIONS REOI]IRED TO BE COMPLIED UIITDER THE AIR ACT:

(i) Th
in

e unit shall take adequate measurcs for
of noise. The limiB are as fol

control of noise levels from its own sourges within the prcmises
lows

Limits in dB A) L€q
Night time

n.

o

(

?
40

Day timc is reckoned bottveen 6 a.m. to l0 p.m. and night timc is reckoned between l0 p.n. t!) 0 .r.r

(iD Adequate mitigation measures shall bc taken to control emissions ofSO r. N0.. l,lvl-. .. l{ r l,\ I
shall achicve follow Ambient Air standards:li

lll
tn

m40

(Lcvlnson J. Martlns)

Sr. no. Type of segregated solid
waste

Quantity Disposal

I Bio dcgndable waste 500KgJmonths

2. Non bio
waste

- degradable lo00KgMonth

C,f'ggoty of fufx.l Zoae
Day time

Industrial Area 70
Commercial Ar€8 65 55
Residential Arca 55 45 i

Silencc Zonc )U

SO, Not to Exce€d Annual A

Not lo Excrcd
Not to Excaad hours

PM Not to Brcccd A tn
Not to Excc€d horus tOo rie/ rn'
Not to Exc€ed Annual A 40 m
Not lo Excccd 4 houn 60

Page 2 of 4

Member Secretan
Goa State Pollution (.outrol lluurd

I

ii

75

Not to Ex@ (24 ho*)-

8O uel m' ---
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I

Annual arithmctic mean of minimum l04 mcasurlmcnts in a ycar at a
week 24 hourly u uniform intcrvals.
24 hourly or Oit hourly or 0l hourly monitored valucs, as applicablc'
time in a year. 2% ofihc timc, thcy may excced the limits but not.

monitoring

The Uult shrll ctrry out AmDient AIr Qu.lity Monlioring onoe every moDtt llom a letomtory

rccogulzed by MOEF uoa.. ti.-'Bi"rtio-iit rtott"too Act' l9E6 ard the repor' should be

sub;iflcd to he B{erd by the l5B of the subrequent Donths 
'

GENERAL CONDITIONS:

partioular sile tlken nrice a

shall bc cordplicd with 98olo of the
- 
on ttto oonlcctttivc davs of

0u)

s.

(i)

(ii)

(ili)

\<a

(iv)

The unit strall not change or alter the qusntity, quslity of discharge. tenrperalu[' .,I llr! rr l r :

.rif-*"7*i*io, 
"r 

hairdous wastes or'contsol equipments provided lbr without prcviotr5 Prrnrr\\r(xr ()l

the Board. :

Thc unit shall provide facility for colleotion of sarnples of offluent, air enrlissions ulO ni.-raort wastes ro

&e Boerd staff. I iil

An application in prescribed form along with the prrscribed f"es foi renc*ii ofl.Consent shall be

submitt€d at leEsl 60 days beforc the expiry of validity of this Consent; An appficatfon tbr renewal of
Consent submitted after expiry ofthe vatidity shEll accompEny with penalty of507eiof{he Consent fees in
Edditioo to the ptEscribad mnsent fees. | ,i i

The Board shall be forthwith informed of any accident or unforeseen event invoifinl discharge ol'an1
poisonoug noxious or polluting matter into I stream or woll or on land or into the atmo{iphure. itr le',ull ,rt
such discharge water/ air is bcing polluted.

(v) This Consent to Opcrate is granrcd without any prejudioe to any ofthe permission(s1 r!.(luirr(l urr\tLr .n.,
law, by laws and regulations in forca

(vi) This Conscnt docs not cntitle thc party td commence Ectivities until and unless all the other l)e nlr i\\irln\
as required under the relevant statutes 8r€ obtained by
matters arising out of the Air Act and Water Act only

the l:arty and this Consent to O

reserves the right to amend or add any conditions in this conscnt &nd tht

piqate is contined ro
'I

sarhe shall be binding
(vii) The Board

on 0tc appl

-|(viii) The. unit shall submit to this ofticc, the Environmental StatFment Report in Form V,forirhe Financial year\, cnding Aprit to March by 3_06 seprcmber of rhe succeedini v; 
"J-ri.,iirr.- i,.ir,'rrrl;iiili. il;'jfli;f;Envionment (protection) (Second Amendment) Rules, gii. - - ,.-' "'- *-'-':i'I -

(ix) Reliabb flow metcr shall bc installcd to mainoin rccord of.water consumptiory'wa{b warer gencrrr ion perday' The rccords so maintained shall be made availati; to the Board oflicials whenercr rc(l,r,r.!..r

- 
(x) The unit shafl bear thc,cost.of anarysis./ monitoring in case of complainrs rer;eived br rhc

flTP 
*.r+"rt"ns due to non comdil;;il;"",;d by 6; ;t#j;;;,;.offiurr,.u o.

'i

'i : Q-'
(l.e$nson J. Mrrrlus)

- Member Secrctrry
Gor Sttte pollutiotl Lontrol BorrdPagc 3 of4
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'The unit shall submit the details of thc Public Liability lnsurance Policy under thc Pl.l A( t I ev L r., tlr(

7. Board ofiice as epplicable.'

(iiD The unit shall submit rctums for disposal of battcries under the Batteries (

Rules 201 l, if applicable.
Managenient & I

ir:
1t'tanageiicni a

ti!rll

llnrllrrtgt

Transboundry)

ement &

(xiii) Thc unh strall submit retums for disposal of e - waste under the E- Wsste

Rutes 20 16, if aPPlicable.

(xiv) The unit shall submit rctums for disposal of plastic waste under the Plastic wsste (

Tranboundry) Rules 2016, if applicable.

To,
M/r. MORMUGAO PORT TRUST (BERTE NO'9)'
Oo. Ms. Liccyamma A. Mathew,
ChiefEngineer'
Mormugao Port Trust
Heedlaod Sada, Vasco da Gama'

lMormugro 
- Goa

CoFy toi I Accounls S€ction
2 Concerned File
3 Guard File

Receivcd Consat fee of: The ce
I

tal lovestmeDt of the unit is Rs. 4.40 Lahks

l7

l
(Levinson J. Mar(ins)

Member Seriietqry
Gor strte Pollution Conlrol Board

Date li!AmountNEFT no.
0ylltxfegt)Rs.44,000/- (Air & Water Consent3022ffil827

Verified byTyped by

bQ."\Jn-\'-.f"

Pagc 4 of4
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;
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F-;x++j-btT 2-

GOA STATE POLLUTION CONTROL BOART}
rffq rr.'q r$ur fr{iasr d=a;

(An ISO 9001-2015,.1SO 14001:2015. OHSAS 18001:2007 Certified Board)

Phone Nos : 0832- 24077OO,
2407701,2407702

TeliFax No: 0832- 2407700

No. I 2/201 9-PCB/31 5E02/R0002606

=mrt\t7l

Email lds:
Chairman, GSPCB. chairman-osDcb qoa@nic.in
Member Secrelary, GSPCB ms-qspcb.ooa@nic in
Environment Engineer, GSPCB, ee-.osocb.qoa@nic.in
Scientist, GSPCB, scientist-qspcb.ooa(Onic.in
Office, ooapcb@ctsocb in

Date:30/01/2020

ewal of Consent o erate under Section 2
Act, 1974 & under Section 2l of the Air

w ter revention & Control of Pollutionh
(Prevention & Control of Pollution) Act, 1981 and under Section

[To be referred as Water Act, Air Act respectively]

RENEWAL OF CONSENT TO OPERATE is hereby granted to:

M/s. MOR]VIUGAO PORT TRUST
BERTH NO.9

(Represented by Shri. Guruprasad Rai)
(Large Scale Industry)

(Red Category)

Chalta No.l of PT Sheet No. 31,
Mormugao Port Trust,

Headland Sada, Vasco da Gama,
Mormugao - Goa

Located in the area declared under the provisions ofthe Water Act. Air Act. subject to the provisions ofthe Act
and the Rules and the Orders that may be rnade further and subject to the follou,ing terms and conditions:

1. This Renewal ofConsent to opelate is issued in supersession ofthe earlier Consent Orders issued vide
Order No.5/2556/04-PCB/CI-401 3 dt: 05/04i2018 is valid up ro 1111112024.

2. This Renewal ofConsent to o e is valid for the manufacture of:
Sr. No Description QuantiQ

1 Dry Bulk cargo such as E auctioned ores and
minerals of all types, including iron ore, lime
stone gypsum, bauxite, nlanganese, fertilizer
and fertilizer raw material., river sand, wood
chips etc.

lt.00MT

2 Break Bulf cargo such as granite, all types of
fnished steel products, containers, tlentonite,
bagged cement and fertilizers

O.5MMT

II.5MMTTotal

Near Pilerne lndustrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-40351'l

Page I of5

21 of the Air (Prevention & Control o[ Pollution) Act. t98l
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3. CONDITIONS RE UIRED TO BE COMPLIED UNDER THE WATER ACT:

(D The daily quantity ofdomestic effluent from the factory shall not exceed 0.5 KLD

Domestie EfTluent treatment arrd Disposa!!:( ii)
The domestic wastewater shall be treated in a properly designed septic tank and discharged on land for
percolation through soak pit ofadequate size within the factory premises.

(iiD The unit should empty septictankand soak pit periodically through nightsoil tankers for safe

disposal atld submit the copies of the receipts to the Board on regular basis.

(iv) A good house-keeping shall be maintained within the factory premises. All pipes, valves and drains
shall be maintained in leak-proof condition. Floor washings shall be maintained to the effluent
collection system only and shall not be allowed to find way in open areas.

4. CONDITIONS REOUIRED TO BE OMPLIED UNDER THE AIR ACT:

(D The unit shall take adequate measures for control of noise levels from its own sources within the premises

ln res t of noise. The limits are as follows

Day time is reckoned between 6 a.m. to l0 p.m. and night time is reckoned between l0 p.m. to 6 a.m.

(ii) Adequate mitigation measures shall be taken to control emissions of SOz, NO*, PMz s, RSPM. Applicant
shall achieve followin Ambient Air ualit standards:

Annual arithmetic mean of minimum 104 measurements in a year at a particular site taken twice a

week 24 hourly at uniform intervals.
24 hourly or 08 hourly or 0l hourly monitored values, as applicable, shall be cornplied q,ith 98% ofthe
time in a year.2yo of the lime, they may exceed the limits but not on two consecutive days of v
monitoring

(iiD The Unit shall carry out Ambient Air Quality Monitoring once every month from a laboratory
recognized by MOEF under the Environment Protection Act, 1986 and the report should be

submitted to the Board by the 15rh of the subsequent months

Near Pilerne lndustrial Estate, Opp.- Saligao Seminary, Saliqao-Bardez Goa-40351 1

Page 2 of5

Lirnits in dB (A) Leq
Day time

Category of Area/ Zone

70Industrial Area 15

65 55Commercial Area
55 45Residential Area

4050Silence Zone

50 pgl m'Not to Exceed (Annual Average)Sou
80 pgl mlNot to Exceed (24 hours)
40 ptg/ mlNot to Exceed (Annual Average)NO-
80 pg/ m'Not to Exceed (24 hours)
60 pg/ nirNot to Exceed (Annual Average)PM ro

100 pg m3Not to Exceed (24 hours)
40 pg/ mlPM:: Not to Exceed (Annual Average)
60 gg/ m'Not to Exceed (24 hours)

I

Night time
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5 G I{A CO IT NS:

(i) The unit shall not cllnse,or alter the quanriry, quality of discharge, temperature or the mode of thcemuent/demission or hazirdous wastes or con;;l'eIuipments pr""i;"7f";;;i;;t pr"rior. permission ot

(iD 
]|:t'#[:?jlftvide 

facilitv for collection of samptes of effruent, air emissions and hazardous wastes to

(iii) An application in prescribgd 
-form along with the prescribed fees for renewal of consent shalr besubmitted at reasr 60 davs befor^erhe 

""fi.y oiruriaity 
"i;;;i;;. a"n'liiri"ution for renewal ofconsent submitted after expiry oftne ,atia;ty stutt u""o-p"ny with penalty of50% ofthe consent fees inaddition to the prescribed conient fees.

(iv) The Board shall be florthwith informed of any accident or unforeseen event involving discharge of anypoisonous' noxious or polluting matter into a siream or well or on land or into the atmosphere, as result ofsuch discharge water/ air is being polluted.

- (v) This Consent a OO"r*,]:^ri:nred wirhout any prejudice 1o any of the permission(s) required under anylaw. by laws and regu lat ions in lorce.

(vi) this consent does not entitle the party to commence activities until and unlessall the other permissionsas required under the relevant staiutei 
"." 

outuir.J Ly tr,e pa.ty una inis t""r"", i" op*ate is confined tomatters arising out of the Air Act and Water Act only

(''' 
*:r::#,1"i;iltt 

the right to amend or add anv conditions in this consent and the same shail be binding

(viii) The unit shall submit to this office, the Environmenral statement Report in Form V for the Financial yearending April to March by 30'h Sepiembe. ortn. ,u."".olng-year as per the provisions ofthe rure r4 of theEnvironment (protection) (Seconi AmendmenO nubs, f SSZ.

(ix) Reliable flow meter shall be installed to maintain record ofrvater consumptior/waste water generation perday' The records so maintained shall be made available to the Board offi"irt, *t 
"n"r".."qui."a.'- (x) The unit sha, bear the cost ofanarysis./ monitoring in case of compraints received by theBoard/:einspections due to non compliances 

"b#r;l bv d; il;i#;Hffi;,';arried by

oD 
;::.:'#||'i::H,"t $:i'''rrs 

of the Public Liabilitv rnsurance policy under the pr-r Act leel, to the

o'D 
In:ffi:ii;?T:[i:,.ns ror disposal orbatteries under the Baneries (Management & Handring)

o"' 
fir:if"#,',:X'#- 

retums for disposal of e - waste under the E- wasre Manasemenr amended Rures

t-'' 
Ih:1t;lliiffi1;1t'-s ror disposal of plastic wasre under rhe prastic waste Manasement amended

state. Opp.- Satigao Seminary, Satigao_Bardez Goa-4O3S.t 1
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I. The unit shall provide fixed water sprinklers around the entire plot area to suppress the fugitive
dust emissions.

The intcrnal road from the berth no.l0 /ll to the berth the 7 has to be tarred.

Wind breaker wall has to be provided of atleast l2m height for entire plot area ofthe berth no,9.
Also plantation has to be provided surrounding the plot area of berth no.9.

Runoff from coal stock yard shall be collected and treated for removal of heaty metals antl
quality to be monitored for heary metals, phenols and organic carbons before disposal and should
meet the general standards for discharge of environmental pollutant(part A, schedule VI, Marine
coastal area) Environment (Protection) Act 1986 and submit the reports to the Board.

ll,

l[.

lv.

vI.

v .

vllt.

Runoff from the entire plot area will have to be diverted to settling pond. Unit has to provide
settling tank tank ofsu{ficient capacity within 6 months.

Unit has to sutrmit bank guarantee of 50 lakhs for the compliance of the above conditions with a
validity of one year.

The unit shall restrict the height of cargo stacks to a maximum of 6.5mtrs from the ground, and
the same shall be covered at all times with Tarpaulin during the storage. 

v

The vehicle fog system shall be effectively utilized during un loading/loading of the cargo material
to avoid dust escaping from the premise.

The unit should have a complete plan ofarrival ofships and the permitted handling capacity shall
be strictly adhered.

Ifcargo is dispatched by wagons then all the wagons should be properly covered by Tarpaulin &
tied neatly inorder to avoid spillage during transport.The unit should also study on the aspects of
having a mechanized system for closing the wagons and submit a action plan for the same

MPT should share the weather forecast data to the handlers at the port immediately on receipt.

Cargo-related operations at the MPT berths is permitted upto a wind-speed of 30 kms, i hr. with
the strict-adherence to the following conditions:

a. Normal operations permitted upto a wind-speed of2E km./hr, (i,e. Beaufort scale - 04). \/
b. Precautionary measures should be in place with proportionate scaling-down Operations when

the wind speed exceeds 28 km/hr. (i.e. Beaufort scale - 05)

c. All operations should stop at a wind-speed of30 km./hr,

d. Unit should intensiff Water sprinklin g at 25 Kmlh wind speed

Near Pilerne lndustrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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xIt.

6. Specific conditions:
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xl . Hoppers has be provided at the befih/jetty to load the trucks or provide mechanism to stop

multiple handling of ore. Also mechanized loading and unloading system to be installed for

unloading of cargo directly into stacking plot area.

To,
M/s. MORMUGAO PORT TRUST (BERTH NO.9),
Shri. Guruprasad Rai,
Chief Engineer,
Mormugao Port Trust,
Headland Sada, Vasco da Gama,
Mormugao - Goa

Copy to:- I Accounts Section
2 Concerned File
3 Guard File

Received Consent fee oft The ca ital Investment ofthe unit is Rs.3.86 crores

SHAM I LA Dos ?;ffi ll]A'ffid 
bv

MILAGRES MTLAGRE5MoNTEtRo

MONTETRO r:1,i:'.%051#

(Dr. Shamila Monteiro)
IVIember Secretary

Goa State Pollution Control Board

Near Pilerne lndustrial Estate. Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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NEFT no. Anrount Date
631 128 Rs.44,000/- (Air & Water Consent fees) 03/10/2019
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